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O R D E R 

 
17.07.2019   - Learned Counsel for appellant submits that he is ready with the 

rejoinder, copy whereof has already been provided to the learned counsel for the 

respondent.  Rejoinder is permitted to be produced in open Court and is taken 

on record.  Pleadings are complete. 

2. Post the appeal for hearing on 13th August, 2019. 

 

 

 

 

 (Justice Bansi Lal Bhat) 
Member (Judicial) 

 

 

 

(Mr. Balvinder Singh) 

Member (Technical) 
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